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2.

PARTICULARS OF THE APPLICANTS :

Sri Narendra Kumar Yadav -
sor} of Ravi Pratap
Resident of vill - Amsing Jorabat

P 0. Satgaan ’ Guwahati

Dist - Kamrup -.'Assam .

sri Jamala Kamraju
son of sri Kalidas Kamra ju

Re Sident of Narangi

 p.O. Satgaon , Guwahati

Pist - Xamrup , Assam .

PARTICULARS OF THE RESPONDENTS ¢

24

commanding Officer
14 Field Ammunition Depot

c/0 99 A PO .

~

Union of India
Represented by the Secretary to the

covt, of India , Ministry of Defence .

Neyy Qelhe

contzdees 2
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1 PARTICULARS FOR wi;ca THIS AppnicAﬁon IS A DE -
This appl‘:"tcatien isrf@r appeintment of the applicant
as Fireman under 14 Field Ammination Depot , C/0 99 APO
in terms of their recruitment ana as stated by the Cemman-
aing Officer , 14 FAD , /0 99 APO vide his letter mo.
1'701/1/202;/33"1' issued fo épplicant no. 2 .

2% JURISDICTION OF THE TRIBUNAL &
This application is within the Jurisdiction of this
Hon'ble Tribunal ‘s

3, LIMITATION ¢ |
This application is within the period of limitatien .

4. FACTS OF THE CASE
(1) That thé\applidant.s are citizen of India having
their permanent place of residence as indicated above . This

application is with respect to a cemmon cause of action for

- appointment of Fireman in 14 Field Amruni tion Depot : /o

99 APOI . Both the applicants were selected for this post in

terms of a recruitment test held in this behalf . Accordingly

the applicants crave leave of this Hen'ble Tribunal undei:

Rule 4 '(5")} (a!)‘ of Central Administrative Tribunal Precedure

Rule 1987 to this joint application . The post of Fireman

1s a Civil post under 14 FAD , Ministry of Defence ,Govt, Of

Conted.ss 3
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(i1) The applicants are unempleyed youth having their

respective registration is concerned Employment Exchange s

"(’ii:!;) - That sometime in the year 2601 » the authority of

14 Tield Amunation Depot , (14 FAD ) c/0 99 APO , publisted
an advertisement for recruitment in the post of Ma%deer Y
Telephqné Operators ',A i-‘ireman . Thisradvertisememt was mb -

1ished in local daily . The applicants , being elligable

applied for the post of Fireman o

( 1v) - That in responce to the application filed by'the

apﬁ)licants , the respondent no 1 issiled céll letters to the
applicants Vifa_e_ letter no. 1701/1/5:55‘ on 14-7-2001 and ven p 4
1;-7-2001 dix_:ecfing them to report 14 Field Ammunition Depot
c-/é _99 APO on 25-7-2001v for the interview of ?:bre_nan with

Original documents as mentioned in the call letters .

Copies of call letters vide 1701/1/EST
at. 14-7-2001 and 1701/1/EST at. 16.7. =
2001 are anne»xed hereto an_d marked as

Anrexure I and IT respectively

(v)  That accordingly the applicants appeared in the

interview with original documents as mentioned in their call

Jetters s
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(vi)  That, the applicants state that after the *E;
ettéd

interview, on. 19+ 8-2001 they were provisionally sele
for the post of Firemen :in 14 Field. Ammunition Depot,

C/0 APO by the Major, Administration officer for cfi‘iciating
commandan t vide his letters 179/ 1/03/EST dt. 19-8-2001

and 1701/1/04/EST dt. 19-8-2001. In thepe letters the
applicants were directed to report on 25-8-2001 along with

some original documents as mentioned in these letter for

" further necessary action by the .authority. It was stated

that if any certificate iy found incorrect, candidature

of the person concemed would be rejected.

Copies of the letter dt. 19-8-2002 are annexed

and marked as annexure III and IV.

Vii) That, accordingly, the applicants reported on

 25-8-2001 with all original certificate. Thereafter all

formalities like medical examination and police verification

have been also done by the concemed authorities.

viii) That, the applicants beg to state that though

all ~fomalities regardizug the masikx®m posting of tne
applicants were complited, the responden té have not taken
| nece‘ssa_ry sfeps. for posting of the applicants, the applicants
sulmitted representatioﬁs before the respondents

requeéting to take necessary steps in this regards .1t

was Inter alia stated that- they appreared in the test

of reei'uit:aamt of Fireman. They were also inform that,»

Contd. e,
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they were selected and asked for medical exemination

\72(1\41“0/& Kanfpr U

and to produce relevant certificates which are duly

complied with. Despite complition of all fomalities

they were not call upon to join this services.
Copies of representgtions dat., 2-2-2002
and 14+-3-2002 are an/nexed hereto and marked

as ammexure V and VI of this application.

ii) | That, the applicants state that responding to
such an application dt. 28-12-2001, the respondent No.1
Vide his letter 1701/1/2026/EST dt. 7-01-2002 intimated

one 6f the applicant Sri Jemmala Kamraja that his appointuent

letter could not be issued due to unavoidable circum-
stances within the stipulated date and they further
requested the higher authority to extant the stipulated

date till 31st March 2002, It was also stated that the

appointment letter would Dbe issued to him accordingly .

Copy of the letter dt. 7-01-2002 is annexed

hereto and marked as annexure VII.

x) That, though the authority gave written assur-
ance to issue appointment letters within the month of

March 2002, but till date no such appointaent letter
had been issued. The applicents are in great hardship.

What prevented the concemed authority to issue the order

~ of gppointment is best known to thea,

contd, eee
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xi) . That, the applicants represented their case\*,

by sulmitting a number of represen-tation-s for issuance of
appointment letters . The authority concerned also assured
that the order of eppointment would be issued. Deposite

that the applicants have not been appointed.

N Being highly aggrieved by the inaction of the
respondent authority, the applicents prefere this appli-

cation on the followimg grounds amongst other grounds.

i) That, the applicente were duly selected for the

post of Fireman under 1% FAD in temms of the advertisement

for sppointment .and the recruitment test held in this

wehalf. They were called upon to produce all original

certificates, Medical test and the police jrerifieation

as réquired"for postiﬁg has also been held or completed.
They ‘were further intimated that the appointﬁent

order would be issued to them within 31st March 2002,

In this circumstances action or inaction of

the respondent authority in non issuing the order of

appointment is based on no reason.
ii) | That, the action of the respondent authority
ig not issuing of the order of appointment, even after

assuring to issue the same, is arbritrary, whimscal

and capriciouss It oposes all basic ingradients of
’ Contde ..
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Art: % of " the corstitution of India. ‘ §
iid) .t[‘hat,‘*'é.llf"the due processes for recenaitment

and appointment have been complied with for filing up
the post of Fireman in 14 FAD, After complience of all

procedure the authority concemed can not deprived the

~ applicante to have their order of appointment without

asining any reason. The applicants can not be deprived of

their 'appomtment against the procedure established by law.

Applicents right as guamteed under Art. 16 have been

grossly violateds ' y
iv) ! That, the applicent have been deprived of to
have their appointdent against the procedure established
by law . They have been deprived of to earn their live-
lihood against the i)rocedui*e éstablished,by the lawv.

The aection éf ‘the re'_spondént éuthoritzy**in notl igsuing the
order of appointment has adversly efi‘ected the applicants
to have their nems of livelihood. There action ia not
suported by any reason or by established -pxlccesses of

lav. In fact due to inaction of the respondent authority

the applicants have been deprived of their livelihood

”against the procedure established by the law which violates

the mandate of Art. 21 of the constitution of India,

Contd. !
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6) DETAILS OF -REMEDY _EXHAUTRD: ; 5 \%

The applicants prefered representation before

the appointing authority to issue order of appointment,

but till date nothing has been done.
 MATERS NOT PENDING BEFORE ANY COURT/TIRIBUNAL.

]
The applicents declare that the;} have not filed

any application before any Courtor Tribunal for adjudi-

cation of this Case.
8) ©  RELLEF SOUGHT FOR::
The applicants, therefore pray that this Hon'ble

. -

fribunal may be pleased to 3
19 To acmit this application.

To direct the commending officer 14 FAD to

2)
jiesue order of appointment for the applicants
in terms of the selection made in this behalf,
3) or to pass any further order or orders as

your honour may deem it an proper.

9) - INTERIM RELIEF PRAYED FOR 3::
The applicant does not paq7 for any in_terim
relief. i

10) - TLCULARS OF 1,P,0.' -
| i P,0. 'number. T6- Lgyég L3
Date or issue XFE 02—,
To whom payahle - The Registrar (AT pepetie—et
Pagakle 4 _

) DOCRMENTS :2
Detailed particulars or the documen ts are indi-

cated in the Index of this application.
Con td. ..
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VERIFICATION '

I, 'Sri Narandra Kumar Yadav, Son of Ravi Pratap
, resident of vill- Amsing Jorebat, P,0. Satgaon,
Guwahati, in the district of Kamrup (Asgsam) do hereby
declare that all the statements made in paragraphs
1 to’ 9 are true to the best of my knowledge,infomation
and belief.

Md I sign this Verification on this Qﬁﬁ. Gay of
August, 2002 at Guwahati.
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ANNEAURE s~ I -

14 Field Ammunition Depot
C/0 99 APQ
17017 1/Est © - 14 Jul 2001

Narandra Kumar Yadav
Vill Amling Jorsbat

- P.0. Satgaon
Diste Kamrup (Assam).

EMPLOYVENT OF MAZDQOR/FIREMAN/TELE OPTR

1. Ref your applicstion dated and Roll No. 1632

2. You are hereby directed to report to 14 FAD at 0900

on 25 Jull 2001 for interview for the post of'Mazc‘loor/
ﬁ‘ireman/’l?e le Optr . You are requested to bring the
gpplicati\oh fc}rn} dﬁly'fi lled alohg with six passﬁ)ort
gize Photograph and all dlécument ag required in the

application fovm in Original and one photo copy of each

~document duly attested « You are required to bring the

J‘-:o llowing documents in original while reporting for |
interview &-
£a) Caste/éa.t certificate | {ST/Sc /0B C/Ex-Servi ceme n
(b)v.Educ ational qualification certificate

{c) Domicile certificate or Ration Card .

-

 {d) Document proving date of Birth
(2) Pension Book/Discharge Book
(f) Proficiercy/Trade/Experience certificate

(g) Handicapped Certificate {(Deaf only )

Conted.. . -2



_summerily, if you fail to produée the above cértificate |

Conted poge-2, Annex-I1 . '/

3. Please note that your candidature will be rejected '/

in original at the time of interview .

5d/- Illegible - . ,

(Suresh Kumar ) | \
Major | -', \
Administrative Offiecer
For 0ffg Commandant
14 Fiddd Ammunition Depot
| | ¢/0 99 aPO
1701/1/Bst Jul 2001

. EMPLUYJENT OF MAZDOOR/FIREMAN/TELE OPTR

1.,Réf your employment exchange letter Yo.ORD-7-11/200d/
.345 dte. 20 Jun Ol »

2. You are hereby directed to report to 14 ?AD at 0900h
on 25'Jul 2001 fpr dmterview for thé post 6f Mazddoxr/
Fireman/Tele Optr . You are requested to brimg the
applicaﬁion form duly filled alomg with six paséport
"size Photograph and sll docu as required in the appli-
cation-form in original and one photo copy of each
docu duly attested » You are required to bring the
fgllowirg documents in.origimal while reportiﬁg fof_

interview -
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ANNEXURE :. IT

14 Pield Ammunition Depot
. ¢/0 99 APO -
1701/1/Bst 16 Bul 2001

J anima la Kamraju

3/0+ Shs KaliDas, T No. 15 E
St Hrds , 0/0 51 Sub-Area
C/0 99 APV

EMPLOYMENT OF MAZ2DOUR/FOREMAN /TELE OPTR .

1. Ref. your applicatioh dated Nil and Roll No. 3745

2. You are hereby directed to report to 14 FAD at 0900h

~on 25 Jul 2001 for interview for thepost of Mazdoor/Fire-

man/Tele Optre. Youx are reduired to bring the following
do'cument's in original whilé reporting for interview :-
.(a) Caste/cat certifidaite (ST/SC/OB C/Ex-Servicemen).
(b) Educational gualificatinn certlflcate. .
(e) Domlclle certificate or Ration Card .
(d) Document providing date of birth .‘
(e) Proficiency Irade Exprience certificate
(f) proflcdemy/ Tr sde E:;perlence certificate.
. {g) Handicapped certificate (Deaf oniy) .
(h) Encl 6 i?_hotograph at the time of interview
3-_Please ‘note that your candidature }wi‘ll-bé. ré{jectedf

summarily if you fail to produce the above certificate
in original at the time of interview .

Sd/- Illegible
{Sure sh Kumar)

Major -
Admini strative Ofi‘lcer :
Tor offg Commandant .
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ANNEXURE: - ITI

14 Pield Aﬁmmunitivbn Depc;t
| | /0 99 APO
1701)1/03/Es~t - 19 fug 200‘1' |
Shri Narendra Kumar Yaday

5/0. Ravi Pratap

© Vill Prasing Jorabat

P.0. Salgeon, Dist. Kamrup (Assam)

SELEGLION FOR THE POST OF B/M -
l. You are provisionally selected for the post of
Mazd‘oor/ﬂ?e le Optr/Fireman in this Depot .

2. You are hereby directed to report this office on

25 Aug 2001 alongwith the following certificate/Documents

in original for our further necessary action .
| (a) Edu'cational Pertificote
(b) Caste certificate
{c) Pendion documents in case of ﬁx-Ser\t,icemarn
’\d)»Domicile certifica‘te/ﬁétioncaxfd .
.'(e) Eirth Certificate {if any)
(£) Experience ceftifiéa‘oe
: (g) Emplojment Exéhang_e Registration Card(if any)
3. Any certificate form incomrect your cahdi&ature

Will be rejected .

34/~ Illegible
Major
Administrative Officer

for 0ffg commandant.
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ARNEXURE s~ IV

14 Field Admunition Depot
¢/0 95 APO

1701/ 1/04/EST . 19 Aug 2001

Shri Jammalic Kamraju
S/0. Kali Das T.No. 154

Station Hq. Guwaheti (ST Sub- Area)

SELECTION FQR THE POST OF F/M .

l. You are provisionally selected for the post of :
Fireman in this ﬁepot .‘
2; You are hereﬁy directed to report this'officé on 25
Aﬁg 2001 alonswith the following oertificéte/Dooumenms
in origiﬁal for our further necessary action .
(a) Eduoe tional cerfificate .
 §bj Caste certificate )
(c) Pension documents in case of Bx.sertieeman .-
‘(d) Domicile cerﬁificatekﬁation Card
{e) Borth certificate {(if any)
{(f) EBxperience CErtificatg
{g) Employment BEx@hange Registration Card (f any)
3. Any éertificate form-incorrect your'cand;déture l

will be rejected .
| Sd/- Illegible

Major _ v
Administrative Officer

$8r 0ffg. Commandant
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ANNEXUE : T %

TO,

' The Officer Commanding

14 FAD. ©/0. 99 AP0

Se lection for the post of F/M
Dear Sir-

With due reépeet I therundersigned'beg t0
state thb following few lires for your klnd condidera-
tl@h and necessary actlon in this rezard please .

- That Sir I appeared the teat for recruitment
of Pireman on Tth Aug'Ol instead of 25 JuLy Ol.bearing
my Roll Nd. 1632, SubseQuehtly I was informed ag Select-
ed in thé-said test foﬁ the ai%k post vide yéur ietter
No.,701/l/03/Est dt. 19 Aug Ol . Accordingly mecessary

medical examination and other relected document have

been completed as dirscted but till to date I heve been

not called for joining my job .

Therefore it is requested that necessary order

may kindly be given so- that I can join‘my duty at an

early date .

Thanking you,

Yours faithfully

sd/-
. (NARAVDR KR YADAV)
Dated 02 Feb 02.2.2002 . %/0. Ravi Pratap

Roll No. 1632 /M
Vill Amsing Jorabat
F.0. Satgoan

Dist. Kamrup, Assam
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ANNEXURE :. VI%

TOi ’
Officer In Chargs
14 PAD
/0 99 APO
APPO T TMENT OF FIREMAN . -
Dear Sir,

; ’ Kihdly referred to my applicetion dated
2 EEb-OQ in regard of above mentioned shbject .

That Sir I had appeared in recruitment test
for appointment of Fire man and infermed me ﬁ&axk&d
HelectedAin’thé said~tegt but till to date I have not

~been appointed so fare .

Therefore'it ig reque sted that appointment

létter to this effect may please be issved at an early.

date .
Thanking you
- ours faithfully
Cosd/-
Dade 14.3. 2002 - (Warerdva Kumar Yadav ).

Vill Jorabat dmsirg
P.0. Jorabat Amsing

Via Satgron, Suwahati
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ANNEXURS : - V1IZ

14 Field Ammunition Depot
¢/0. 99 APO |

1701/1/2026/EST 07 Jan 2002

Shri Jammala Kamraju .

¢/0. HY 51 Sub Area L o

c/0 99 &PO

APPOINTHENT FI R&iAN

1. Refer to your @pplication dated 23.12.01

2, In regponse to your application citzd under reference,

it is intimated that your appointment létter could not be

issved Que %o unavoidab le cirvcumstanées, within the
stipulated date . However,-fu‘rther extensior hasg’been
requested for issue of appt letter till 31 Mar 2002 and
thé séme will be issued to you accordingly, ”

3¢ Action to issve the same is in hand « Further com'r.nu)ﬁi“_
cation wi‘lll follow |

34/~ Tllegible
(WIS Talwar )

\ Aaministrative officer
for offg. Commandant.
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